SHRI S.5. AHLUWALIA: It is a natural calamity. The Matural Calamity Commission should look
after this. They should take care of these poor people, and crop insurance should be implemented

immediately .

DR. K. MALAISAMY (Tamil Nadu): Madam, | associate myself with the mention made by the
hon. Member.

SHRI RAVI SHANKAR PRASAD (Bihar): Madam, | associate myself with the mention made by
thehon. Member.

DR. V. MAITREYAN (Tamil Nadu): Madam, | associate myself with the mention made by the
hon. Member.

SHRI A. ELAVARASAN (Tamil Nadu): Madam, | associate myself with the mention made by the
hon. Member.

SHRI N.R. GOVINDARAJAR (Tamil Nadu): Madam, | associate myself with the mention made
by the hon. Member.

SHRI S. ANBALAGAN (Tamil Nadu): Madam, | associate myself with the mention made by the
hon. Member.

Strike by Gentral University Teachers

B1. YRAT AT A (ST ysen): geiEa, A 15 feww 9wl deela Reafaerea &
ST TSI TR O T &1 Sb] U &1 A € o5 83 aeT ST & SR ST daTar oY
FreffRa fapar smar anfey six e far s afev) o ssare agd e aRvm v 8, wife
SN BT I S SAWas] & vl 9 gu €1 ot O e fasafieneral ¥ ssae €, e aw
gsdrel Wl & Reafdererl 4 s, eietstst § Smuilll ves sTawIe 9id U 9 gSdiel @i Ul
ST BT o, T T e} T #1 9% By e B fam omer & a5 doeei o s
et wxes TiTaa w31 ST e g HAEt s Suw! Rae o o @ gen, WER 7 /=
efscwior foran, sad aar wifirar &, o =) &, sad ar A ot 71 o 97 & garar A &, 7 39 of
TRATAT TRIT &1 STEAIHT A =R ST g1 7 795 AW AR AR WG 59 AFTe 7 U 0 A
STATYED] ] ESTI @l Lol Wy 31 S da-w o & goed e fay ol we o & e
rvny e srehT ¥ A TETE e 8 3N SiATus & aElE Sy 46 o I, 9%
et o1 Are TS T8 AT ARl ST | & GAI g ot R Y S 2

SHRIMATI JAYA BAGHCNAN (Uttar Pradesh): Madam, Ministers are talking while he is

speaking. We can't listen to him.
THE VICE-CHAIRMAN (SHRIMATI JAYANTH NATARAJAM): Gan we have order please?

ST, YRt TTER SAveft: 5 e Rwen d weea aga 1R aratery § @ &) 59 ol g
& T e & AR A WReR B 9 AR 8, T efewm 81 wwiean, # g i g e--a
Torer =it AETEE W1 WA AP BN B T WET T FeATIHT W T9 B O e w, 7T & e 7
iR Tat ux) § seren g o anfar g wred aga 93 wikeer & aie = wegy sl v g
ST &, AT Fita freafaener & sreamue smoet RrEr €, 5119 gSare W Y 8| F S
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ATEI o FRBTT BTGSeIl BT TIT APATHT 3 81 & SR S §5aret &1 4 o1 At 87 7%
sdIel ot € i 7 e faermerat # ot ofi xrow & favafaemert & ofr st wiroth fesr wew
©ft el areen T8} @ sk ¥ v i wy e we wed) &1 gafer A s s 5w e
3 b Frefa forar =TT G2 59 esdiel &I Tl Oy, BT & Yis wYer SY 3} <91 ol g1
arelt TR & Q91 B gEry Sl § agan e w@A wEey wwt sufer €, $oar 5w w e st
BRG]

sft atfera e ==Y (wromen): weiean, & si. yrelt weiew wiefl g sory v gy v 9
Y Pl g AT

sffreft s Rre (weer wden): wetaan, & si. el aeiex el grr sery v gy fva § we of
G B g

SHRIMATI JAYA BACHCHAM: Madam, | associate myself with the matter raised by Dr. Murli
Manohar Joshi.

Demand to clear pending cases of pension to freedom fighters of Goa

SHRI SHANTARAM LAXMAN NAIK (Goa): Madam, Goa is celebrating its 47th year of
independence on 19th December 2008, We became liberated after 450 years of Portuguese rule. But,
Madam, unfortunately, hundreds of cases of freedom fighters from Goa are pending in the Home
Ministry and they are being scrutinised at very slow pace. It is possible that scrutiny of documents
can take time. But, Madam, it is seen that after an application is made, some officers will apply their
mind, after about a year or so, to the application. Thereafter, in writing to the freedom fighter, they
will take another one year. If a clarification is issued, to examine that clarification or requiring
additional documents, they take another tew months. In such a manner, Madam, it takes years

together to scrutinise a simple application regarding freedom fighters.

Now, Madam, in the present circumstances, when we have got the electronic medium, thereis a
way out that if any document is not missing, the State Government can be contacted and the State
Government can, in turn, contact the concerned freedom fighter and obtain the necessary
information and thereafter, the documents can be examined and the information can be scrutinised
and speedy justice can he given to the freedom fighters. Second option, Madam, is this that Lok
Adalats can be held in all the States wherever applications of freedom fighters are pending and the
officer concerned can come for 2-3 days in the State Capitals or if there are many applications, in
some districts and can call the freedom fighters, have interaction with them, find out the documents
which are lacking, take information from them and dispose of the matter. In case some applications
are remaining where documents reguired need time, then, they can be given further time and they
can go to the State Capitals and the documents can be sent. In this manner, disposal of freedom
fighters' applications can be done speedily.

Therefore, hMadam, | request the Home Ministry to establish Lok Adalats for the disposal of

freedom fighters cases from Goa.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAM): Shrimati Jaya Bachchan wil

associate. We don't normally speak on them.
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